FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF MARSHAL SHIP MANAGEMENT

PRIVATE LIMITED

1. NAME OF CORPORATE PERSON Marshal Ship Management|
Private Limited
2. DATE OF INCORPORATION OF CORPORATE PERSON 29" December 2022
3. AUTHORITY UNDER WHICH CORPORATE PERSON IS [Registrar of Companies-
INCORPORATED/ REGISTERED Mumbai
4. CORPORATE IDENTITY NUMBER / LIMITED LIABILITY [U74910MH2019PTC334992
IDENTITY NUMBER OF CORPORATE PERSON
5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL OFFICE [D Wing, 6" FLOOR, Unit
(IF ANY) OF CORPORATE PERSON 605, 606, 607, Times Square
Andheri (E) Mumbai 400059
6. LIQUIDATION COMMENCEMENT DATE OF 23" April, 2026
CORPORATE PERSON
7. NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER [M/s. Waterfall Insolvency
AND THE REGISTRATION NUMBER OF THE LIQUIDATOR Professional Private Limited
IBBI Reg: IBBI/IPE-
0022/1PA-1/2022-23/50016
Designated Director : Mr.
Avinash Ambikaprasad
Shukla
IBBI Reg: IBBI/IPA-003/1P-
N00243/2019-2020/12839
8. LAST DATE FOR SUBMISSION OF CLAIMS 23" May 2026

Notice is hereby given that the Marshal Ship Management Private Limited has commenced
voluntary liquidation on 23 April 2026

The stakeholders of Marshal Ship Management Private Limited are hereby called upon to submit
a proof of their claims, on or before 23" May 2026 to the liquidator at the address mentioned
against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.



Submission of false or misleading proofs of claim shall attract penalties.

Avinash Ambikaprasad Shukla
Designated Director

IBBI Registration No: IBBI/IPA-003/1P-N00243/2019-2020/12839

AFA No.: AA3/12839/02/300626/301298 valid up to 30/06/2026

of M/s. Waterfall Insolvency Professionals Private Limited

IBBI Reg: IBBI/IPE-0022/1PA-1/2022-23/50016

AFA: AA1/50016/02/311226/20083 valid upto 31.12.2026

Liquidator in the matter of Marshal Ship Management Pvt. Ltd. - Under Voluntary Liquidation
Date : 25.04.2026

Place: Mumbai
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NEW VASUNDHARA CHSL
Situated At Jamuna Nagar, Opp. Diwanman
Talao, Vasai Road, (West) - 401 202.

Sealed Item Rate Tender are
Invited for Repair and Painting Work
Tenders can be collected from consultant office
From: 25/04/2026 upto 01/05/2026
Between 11.00 Am To 5.00 Pm
Date of Submission up to
02/05/2026 (up to 5.00 PM)
at NEW VASUNDHARA CHSL Society Office.

(Refer Address from above)
Note: Only Sealed Tender Package will be accepted

STAR ASSOCIATES PMC PYT.LTD.
Vision Yours, Execution Ours.

Office Address - B.0.Shop No.2, Bldg.No.6,
A-Wing, Green Park, Near Gokul Village,

Mira Road (East) Tel. Office. 9820818155

Tender Cost Rs. 3,000/-
(Non-Refundable)

T AT e TR ST e
LT STTETE, T ATeTHH] TS Hei 5.
€03, ¢ AT, WEeaTe HEd Faml
%f.?quﬁ;m QHI(G,TT\ETTFIHG&VIQIEMA'IM
Hidiwa w.5-5 210 E-5¢ geiear
aﬁqmm%mﬁﬂammﬁi xc«/

, Blo T TEAT, U’R’(Uﬁ}'ﬂ) qas—
XauoL\'\’ji?I@H WWP it
R €. o /- FrerdE 2o TaTd, S9N
.342 9 W0 (Tt mmrfag), wamor
#.3% fE 7 2y, 04,3033 Fla, @
e e off. gehTe g A
mmwwwwﬁaaw
ST T FPIRHR ARAA = e

T TG Shete ] T TR T
PRSI A
SATATA & (eATE] WITETEE =,

STEElEEe, TEW, THR, W, SEvre,
WA, BRI, e wiar e
FINATE 282 did AaEEE w,
fufereen w=, h-wrern T

ZHIOTEAT "\Wﬁmsﬁzaﬁmr—qﬁﬁ
HRT=AT SAGaRIgHN 31941 OHU\('H gl
A, 36, Tl fi a1 wivreet
A%I(GIQ\Q’*{“H“‘JIQ’I”I(&I IWthH (?-H'-'JI
TN S T ae e qad
GY‘J{“H“Q\Q‘I‘IG“HIH H\C’HH \NUH“\‘-{I%

e IR, AT [Foumed ae aeevdre! gard el
TR well Wl W emR. e A Srfra
EeCi N T ro M 1 e pA i R e FWEEE | | I3l g' UGkl T
FEEATOETEd THR Y e fey Jedide fafay HETTereen i Aieviihd Sherihe T deel sEteriata i, faren sfn g famrmes
MR, FEHSITY WU HAW  sEterad gfger | | ¢Rmt/ 200 kg Téte diet ot 3aqut 9 aradehiae Fievan s e amiavaia 39 o,
WHE  FAT TR GTT  qigedr W M. @ s faram e e | sanEEn | ARmEE®
. . (®.)
ST aTfeHeh m@‘m:gﬂ:ﬁw FEHS W wE, | || = (®. rET) ®.)
ar TE &3y 3T|'F|T3TT% :)_T;m e ?ngfbﬁT ¢ | SE/RC/T/PSC Pole w—nﬁrﬁ/ﬁq&iﬂ]/ 30,00 30000 /- oo+ 2L% GST
) . [T-07/2026-27 = = 3%uo/-
ERRA  HTAedl  hid  gafyd misdr 3.
Taferer @il 61 3477 e 90 HETI JTE S A TEHA g9k 1, SIE) SET (Y3Ee e il ) e
— TS WO 3TTeavaeh 312, fafaer femes 2u. 0%, 0 € W Fi=a https:/letender.mahadiscom.in/

(zeta arerdt snfor feare<Ediaon 5w
(Rfess afierarasr ufasar) faferamst, 2096 =1 faferamer 9y aad)

9. |wriRe @it @@

FI=NeT 1210 F-lorie U diies

2. |whte e wemE R 2e f5dme, 2022

eatApp T TEETEEER ITAH AT
Taferer erae o sifay afi@ : o¥.ou. 3036 up to 23.4Y4 Hrs.

AT wielt JHSTATE a : o4.04.20%E at £%.00 Hrs. (if possible)

i fag i : 2¢.0%.20%8 at $2.00 Hrs.

PRO/KZR/No. 29/2026-30 2. 2¥.0%.202%

@/ -

Asfiereh e (W), A SwEted, T

AT 340, HIE =, WA
WF?J :@Wq\a %—5 ‘goooh\b“_[a‘(
ar ferdre e §y fawren e
(W%avwﬁ?)maﬁﬂ S, I
S ru\vuw?;i« e wfﬁTf%T

ﬁm 3y wfim ?o?ﬁﬂﬁ

?. o forre wdd, wm

3. |wftmeeor s sioeta wRe e
TGS/ AUl 20T et

Ut feEes - s

w. |@Re writar wike 3ied mein [

U74910MH2018PTC334992
FEifea ciffica 3w waim

u. |@Re i #gvipa o
31T VI e (T ) T

3t fdor, & a1 Feem, P so4, &o&. &0,
cTEE TSR SR (7). Has gooous.

5. |PRe @y thaAna g5 s |23 Ui, 2028

. |[vResuer @@, L $Ha L |#. diciwiol SadicEsl Hbe WiIEe)|
STRIII3IR FiE. : IBBUIPE-0022/IPA-1/2022-23/50016)
feraa Harers: 5. sifdener siftmre g@en
RS FE.
IBBIIPA-003/1P-N0D243/2019-2020/12839

¢. |o =TT mrvam st G=im 22 H, 2035

ATER Fae Goa A @, Fefer fg deonie meee fafiss K. 23 ofie, ro2a T
Oitsm uRrae 3= el 318,
FRier By o umee fafacesn vomreian a6R en ce ged & 25 9,
203G 3ol fihaT Il UREes AEDS Fie . 9 Fed A9 Teea? AT BV
HioToae 2 38
HIOTEIRE T STee TR wfaaet:, eureng i Sosies Ugie J6L @ 2mnan.
SR b aT G2 B0 T FGL el &5 Sleava Jd.
T&=tim: 4. .04.2024 g/ -
Tospror: FHad sifgemrar sifaenrTg g
forgaa dae
H. AcIBid sAHTcE-H Hib2i-el g fefstsar
STRMEIEsT =igull 8. - IBBI/IPA-003/1P-N00243/2019-2020/12839
TUGU . : AA3/12839/02/300626/301298 ere . 30.05.2035 Ui
ST #Aigol - IBBI/IPE-0022/IPA-1/2022-23/50016
TUmE : AA1/50016/02/311226/20083 dera i, 39.92.2025 U=ia
nzfer e Fiooic R feles - visss uResmensioot
=1 WO U

g-Ffoa gamT . 29/ 3038 AET JEUAH
feieh 8¢ /0% /0% S &, TaTehies, Gog v Sirg faar
o 3. 2\0 T 03§ 3faia WLl Menfen et s T amw
T AT AT IMME..

V
g-fAfagr =
fit e TR 1
e afhdar (o), wuEssigeriltd, Hes g- ffesr @,
CEC/MSEBHCL/MUM/TECH/T-03, T-04, T-05 anfir CEC /
MSEBHCL / MUM / TECH /T-06-2026-27 & 3mHfa &=
HTed. 48 BrRUA 24.08.203% URIT de4Igeay Iueley gldlal.
ftres quefiarardt anfor EeHIEl JHaT de9dise www.
mahadiscom.in, ¥-f4fagr gezard https://etender.
mahadiscom.in T %€ &1, B9 7. 033-3360¢3¢ 3

HOPR No.103/26-27 Dt.24.04.2026 )
qE AT ()

ugiiao $-ffaer waw qeaare @

el Jdid JeeE dlfEl, HeE el ° UEE fdauras @
7 gl HEwE Ffae amtavan et @it wet i s
HT=TAT 9TH AT e ford Sheramd! §-feie @rwedier s
TeETfeaiul SuT=a1 Hehd el https:/letender.mahadiscom.
infeatApp/ fg. 22.0%.20%€. ¥ 00,00 THH IUeled HEA UATA
el Bl mer § ffaer worEh sifm gea fo. :%.0v.30%8 @
33.4y aravda arefaoia areft s,

A, ffrm =. ffemr @m | == =
. ®. (W)
s |EE/SGLU/T/PM/ LT HT & %. ¥¢ T |3, ¥eooo/-
DTC/T-01/2026-27
AR % — 9C04053%9?
o @/ -
PRO/KOPZ/3%/203%-3 TR At wnre v faam

wisf &t

(sredler IGTEY 31T Rareseidl dises (UReiange gfisan) fifseeE, 2096 3 Rfem@e 92)

TICIE] haR SRIdAd UEe fefdcs (UREAIH)
T HETENRGIY e1a dErverentean

ar. |augfier auia

&.

9. |@iiRe v =T qalice] a3 SR URee efdics

(uR@eaE)

2. |PIIE U TNl Geid 3 ¢, 2099

3. |WIERp0T 521 3fTd iiie BURBAT | S - Ha
F2aEl/ Higuiidor gt

. |@liie sRUmml @idide 3Nsd ./ |U74900MH2011PTC218288
RiifGa i i main

4. |@iie sRupien dicviiga wRicRTa|23 396, A vE A s, Raeorl, #ed, #AeRiE,
3107 YA coRiieTITan i IR0 - $0008¢.

29 U@, 2028

29 U@, 2028

YUl HE R RUTCTeRT, GOl

Tforer gfsran et 3TuRit seFeu= fawm
fferer snfewma - (O Ffern)

TershT shretrared feefioh: - 29/0% /2038 T 0%/04 /038 JURT 2¥:30
et fertieh: - R9/0% /0% T 0¥ /04 /0% JURT 2¥:30 T
aifoes fferar Sereor wfgwan ffe:- ou/ou /3078 AW tuioo

EET]

Tferat 6. e el T S Ffomdw | olatmud | sawnwns. | wwwn | o v
e fhmawm | T wa s, (2%) qaq | TeTeER ssh |
5. (AfeR) | o o iR
T IO sgaedTe Tifeser (NDMA)
AT . fte e
RIROR R | oy | T RS e T S st g,00%/- | 8%,¢%,000/- [ /%,¢%0/- | wHEY | <EEuo3RCER
P glﬁ HETRUTICohATha Jd qaT o &rar
Figroft oy

37) T HETEd fHfoer e / gl 3. anaden wd quyiier ffaer demed Tg e omE " s ffesr www.mahatenders.gov.in @

JeHTECA UTEUATHTST ety MR, ffaer demet foshl  Teigpdt He daHTEca®T Hhth MTEET Ugdi HudTd ad W Hd Ffear g9 urehle dagdi=

HqrfervaTd Ad TR

7)) fafaer afswarean Qeeean fasht do o T e o wHigdiear Qg fGaelt e dTedieeT T e e Tdt el SR TEi.
) 3TeTed fferar wferar smerelt wyut mfedt Zet e favmT, gor semaereT A9 fder.

i sh. ?/we & R¥/0%/R03%

B B BN SedicEl UibHed UEe ks
Ro@at ey @/ 3001 IBBI/IPE-0059/1PA-1/2022-23/50037
dliquilaor wwr
¢ |FAzams 3T ﬁmmmm@am,
fSETae T T 37T $-3e gﬁﬁ;ﬁ 95,09, A5D LeDld, TaBT
A, 3 dr g 3is, e ufiE, ag,a*
00043,
irp@kdraip.com
90 |URTFAGEE ﬁmmmm@am,
TR T 3 E-da gﬁﬁ;ﬁ 9509, TisH Yerdid, el
A, 3 dr g 3is, e ufiE, ag,a*
00043,
liquidationquality@gmail.com
99 |qTar AT e e Reiw 29 #, 2025
AGR A G0 AT B, FA AL DU PRIGT RMEG0, Has Fsdio et . 29

©firet 2024 I A. Tferdl shar emfafoa mege fafade (uhemEee)g whasa
DIV 3G e . (FHharen Bae 33 mmmmmhmﬁaim@g;
faics 29 TU@, 2028)

H. T B srEti o e (TRTmEE) @ e aET ® oY
f&. 29 #, 025 T o Nl WREATERES T . 90 WA FE UAAT AGL BIUAH
HOTRI 3T 3E.

T GTETEE R @faas:, SUeER i Soas ie UGl 6T B M.

G g fbar e $RUR G 6T BRI 65 SlekuId Jed.

O HPTER® @i &1 R Uipdadld F6e o dhoard, HRA 15R1 317 Rameswt
Fizes (dluie eiadioial Rarssis sed uipan) ffre, 2095 36 eiiie Ra@w eaa
aéﬁuﬁﬁmmal@nﬂmﬂm@ﬁmaﬁ@raﬁ,w 3¢ 3ieqd GT BIVAT 3Ncr Alelcd

T -
eirzacsinc

TFTET B3I SRt URige fefdce
RT3 FiiGoit 5.1 IBBIIPE-D059/1PA-1/2022-23/50037

fatis: 2u TR, 2028
oo Qﬁ%‘

TUUGE deraT feai® - 39 Bdaw, 2028




WWW.FINANCIALEXPRESS.COM SATURDAY, APRIL 25, 2026

FINANCIAL EXPRESS

CIN-L28920MH1972PLCO16154

@ JAYASWAL NECO INDUSTRIES LIMITED

INDIANA CURRENT CONTROL LIMITED MALEGAON POWER SUPPLY LIMITED ' Regd. Off.: F-8, MIDC Industrial Area, Hingna Road, Nagpur-440018 (MH)
Corporate Idenfily Mumber, USSE3aMHTBE5PLOEES11 CIN:U40104WB2008PLC125228 Tel No.: 07104 - 237276
H‘jglﬁlﬂrﬂﬂ D’-'TI':G. Eldg 3, b "':ll:lf. ‘I"‘ NE'.'_I".'E": Eﬁ-"l'lrrll:fuﬂl Cﬂ-tlp EI:II'_Z Liﬁ. ’ WE'hﬁit'E: www.nenﬂi ndialcﬂm E,maﬂ: cnn‘tac ne:nindia JLom
Lamington Road, Mumbai — 400 008; Tel: +&1-74980 TR09Z; NOTICE INVITING TENDER (NIT) J t@
Fowi X aphﬁ"ﬁgﬁg:%ﬂégﬂf&ﬂ ﬁz;;ﬁanacurmmmn Malegaon Power Supply Limited (MPSL), wholly owned subsidiary SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION
, of CESC Limited, Kolkata invites bids for 2 years Contract for {"I]EM,A.'I'“] OF PHYSICAL SHARES
Sharehoklers af the Comgany are fareby Informad thal pursuanal 1o Section 110 of the MPSL Housekeeping, Guesthouse & Canteen Operations
Comparies Act, 2013 read wilh Gompanies (Waregement and Adinisirsion) Rules, 2014 o | o TS o Notice s hereby given pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated
g'n:";xlszlr:;I;[!;;I;;:_;l::u!?p:'l‘é::ﬁ:l .ﬁnfznpzr;i}j riiﬁf:;‘flif;.::;:iﬁﬁl5?;15:-'.5;?: Detailed Tender availability in Vendor Zone https://www.mpsl.co.in/ 30"J anuary, 2026 that a special window from February 05, 2026 to February 04, 2027 has been introduced to facilitate
thaeain i wilh a Fosial Ballct Fom and 3 seif-addieesed praaid pastige arvelops, o e ahareholders for Iutlgmg.-'re-lnn:lgnjg requests fnr Er3|_15fer_ / dematerialisation _uf physical securities which
shareheiers of tha Company whose names sgpear in the Register of sharsnaldsrs as on Apri were sold or purchased prior to Apnil 01, 2019, This special wmduwlshalr alsa be availabie for such transier requests
17, 2026 seeking thair consent ba the voluntary delisting of the equity shares of the Company which were submitted prior ’Fﬂ April 07, 2019 and were rejected / refurmed/not attended due to deficiency in the
from The Cafoutta Stock Exchange Limited, which it progoses to pass thraugh Postal Bafiot ﬂﬂﬁumﬂm:'lpl'ﬂﬂ £55 or otherwise,
sciuding woling by elacironic means Eligible Shareholders are requastad to submit thelr transfer request along with the requisite Documents to the Company's
Sharshokiers shall nate thai the cption of e-wpding 15 also availsble which slars on and from Hﬂﬂiﬂrﬂl and Transfer AﬂEl.'lt (HT.H.] i.e. MUFG Intime India Private Limited, C-101. EMhEEE'H. LBS Mﬂlﬂ, Vikhroli
April 25, 2026 at 09 00 A M_and ends on May 24, 2026 a105.00 P.M PUBLIG ::II:EHH; P (West), Mumbai- 400083. Details are also available on the websito of the Company i.e. www.necoindia.com.
The Board of Dirscl { the Comg haws tad ©% Hhabh Baid, Baid & 8 i ENT i imi
ﬁs-;-maﬁ LDLP bl e ik s Ca i WL (Regulation 14 of the Insolvency and Bankruptcey Board of Indla Hraasl HHS%.I-[]WE“IH L
Memibarship Mumbier; F13071 and Firm Regsirefion number - L2D21WEM D400, as |he (Voluntary Liquidation Frocess) Regulations, 2017} Place : Nagpur Ashish Srivastava
Scrubinizer for conducting the Pestal Balld process In-a fair and fransparent manner FOR THE ATTENTION OF THE STAKEHOLDERS OF Date : 24" April, 2026 {Company Secretary and Compliance Officer)
charsholders &2 requested fo Kindly nofs that the duly completed and signed Postal Baliol MARSHAL SHIP MANAGEMENT PRIVATE LIMITED
Formmshould reach the Scrutinizer not [ater than 5.00 p.m. on May 24, 2035 All Postal Baliot 1. | MAME OF CORPORATE PERSON | Marshal Ship Management Private Limited 1
Formes and E-Votes recaived slterthe said date and fime will be realed as if repbes Trom such 2. | DATE OF INCORFORATION OF 231h Decemiber 2022 m'} JAYAS WAL N E c 0 I N D u ST R ' E s I- I M lT E n
sharaholders have nof been received. | CORPORATE PERSON ‘\ '
Any sharehalder whe has not received Postal Baliat Form may raquest for a duplicate Postal 3. | AUTHORITY LNDER WHICH Regstrar of Comparies: Mumbsai ) CIN:- LE_E‘.IEDMM E_TEP'LEI]!ETEI )
Ballot Form fo the Company, In case of any grevances coanected with the voting through Postal it o g Regd. Office : F-B, MIDC Industrial Area, Hingna Road, Nagpur - 440 016 (India).
Ballol, shareholders are requestéd fo contact Mr Apurva Praful Dharia, at E-mail | BELRPLRNTELY RELGTERED ! : S E-mail: contact@necoindia.com | Website: www.necoindia.com
apurvadhi@grall com 4. | CORPORATE IDENTITY I'-IL.T-.-'!EEH o TSI OMHZO19PTC AR 992 ) (= in Lakhs, except per equily share data)
By order ol fhe Board of Directors, ;'{_Mg:[; LMH'LQT:‘E'E;? WLMEER Exlract of Statement of Audited Financial Results for the Quarter and Year Ended 31" March, 2026
i - o A q " R
Er e Lunant o L"nE";: 5. | ADDRESS OF THE REGISTERED | O Wing, &th FLOOR. Linit BOS, B06. 607, EE:EEH EIJFiEJ HHMEEDH
Apurva Praful Dharis OFFICE AND PRINCPAL OFFICE Ters Spm. e (F) Mumbal 103058 PRIt 31.03.2026 | 31.03.2026 | 31032025
Date: 24 042026 Whale-time Direcior ! I:"- _PN'I':I':“‘ ﬂ:H:‘Pl:ll.“an '[EI'EGN e -i Tﬂtﬂl |HEEII'I1& I"“T! EI EI’B‘EIJHE 1BTRH5 TH-HE- TE”EE
Piace. Mumba DIN; 00585574 G [ D TN CORMMNEEMENT LITE . |:S8nT A 2000 : :
OF CORPORATE PERSDN 2. | Net Prafit tor the period (before tax and Exceptional items) 23647 61349 13664
T: 7 | MAME, ADDRESS. EMAL ADDRESS, | M/s Waterfsll Insovency Professional 3. | Met Profit for the peried before tax (alter E:H:Ellli[ll‘lﬂll items} 23647 60345 13664
Z 0 AXIS BANK LTD. [CIN: LES110GJ1993PLCO20TES) TELEPHDNE NUMBER AND THE Private Limeed 4.| Net Profit for the period atter tax {after Exceptional items) 19087 46311 10164
et AL Comorate Office: Struttursd Assets Group. "Axis House”, Tih Floor, RESTRATION NUMBER GF THE 8| Fag: 1BEL/IPEDOZ2/IPA-1/ 202223750016 5. | Total Comprehensive Income for the period
i Wadia International Canire, Pandurang Bughkar Marg, Werl, Mumbai - 400 025 LIQLICATOR Desgnated Director ; [Comprising Profit for the period (after tax) and Other Comprehenzsive 19321 46579 10462
= 4= INVITATION FOR ASSIGNMENT OF DUES :glﬂ;ﬁ&n AT i IEEI:HI:HESLEII“[:EI}I] I a7099 97099 o7099
g Axis Bank Limited, hereby invites proposal from ARGs | NBFCs | Fls for acquisiion of debt of | EquiRy ahare Lapiial _
// F s {Pl Diarmand Engineering (Channai) Privale Limited whichis engaged in fsbrication of structural steel \ _ | B8P0 P-NO0 3,/ 20092020, 12838 T.| Other Equity (excluding Revaluation Reserve as shown in the Audited Balance
/ \,,.] Hn products and capilal goods for engineaning and infrastructure projects with principal cutstanding 8, | LAST DeIE FOR SLEMISSION OF 23 viery 2006 Sheet) - 187015 -
oi approx. Rz dd, 22 Crs, through a competiive bidding process under the Swiss Auction Process CLARS 8.| Earnings Per Share (of Rz.10/- each)
atareserve prica of Rs 44,00 Crs, The sale of debt is on "As is where is and as is what i basis” Notice is hersby given that the Marshal Ship Management Private Limited hos a) Basic atter Exceptional items 197 477 1.05*
and without any fﬂmumem'ﬁtﬂﬂ_aﬁ“'; oy cornrmEn o wolentary ligusdation on 230d April 2026 h} Basic before Eﬂ:ﬂl“ﬂﬂﬂi ilems 1.97* 487 1.05*
The schedule of procedure and timeinas for the bid are as under: The stakeholders of Marshal Ship Management Private Limited are hereby called upon ¢) Diluted after Exceplional items 1'5”1. 477 1.05*
Bid Process [ Timetines 16 S thpraf .1 Bir clnn s, O BRCRIIN Wy 2028 15 T uancs af dhe d) Diluted belore Exceplional llams 1.97* 4.87 1.05*
-ﬂHCSlIHBFES-.' FIS- 0 S-'JL'IIT'III Eil{II'EEEIEIF- Elf|l'-1E'-"E-'E-'| il:lj-H:I.}'-.EI:IE'E- Address meenlioned ?_\EI."I'\-I'ISI.' ilem 7 . : ; Im b E .
Teneiine Tor Chie THilgence ERAT P The financial creditors shait submit their proof of claims by electronic means only, All other Kol Annualised
TR i stakeholders may submit th { of chavimes in persan, ia It ;I
Last Date of submission of Binding offer | 16-May-2026 55:_:.;::5_1;,-:2;:::521;,-,-:,5|E.:;;z l-_,m;-f:;:;anﬁgig :;,ii?;;::;:e? EE JEEH; Motes : [a} Tha above is.an axtract of the detailed format of Quarterly and Year Ended Fimanciz! Resuls fied with the Siock Exchangas
Deciaration of successhul bidder | 19-May-2026 | Date : 25.04.2026 Avinash Ambikaprasad Shukla on 24" April, 2026 under Requlation 33 of SEBI (Listing Obiigations and Disclosure Requirements) Regulations, 3015, The fill format
Iszue of acceptancea | 20-May-2026 Place: Mumbai Deslgnated Director the Cuarterly and Year Ended Financul Regulls are avaitable on the Stock Exchangs websites (www.bseindia.com & www.nseindla.com
' gn of b C red Yiear Ended F | Razul ] Stock Exc indi B In| }
Receipfofassignment consideralion and exacufion nfn.ﬁsagnmmtﬁ.greamenl'?z’l-bﬁﬁﬁﬁ ;Efmmmﬂ% g;ﬁ Lﬂélﬂmogmﬂggﬂﬂmﬁﬂﬁﬁgéﬁﬂ: and 1he Company's Wabsibe {www.nacoindia.com). (b) The above resulls have boen reviewad by the Aud Commitiee and approved by the
; o walid up to i of Di {Ehairmeefinghekion 24™ April, ;
e e e W nan e e | PO o oy s s ke
2 TheARCs(MNBFCs /! Fls [ Biddars") should submit an Expreszaon of Inbarest {EOI), exprassing AEA: wmwn&azﬂ:s&nmﬁ valid upto 311";.:“25 PLACE : NAGPUR r-r‘.a- u.’f..:j:i Arvind Jayazwal
thew interistin conducting ihe due diligance and acguiring 1he debl befora G EM, Liguidator in the matber of Marshal Ship Management Py, Lid e E3 r'ffq:., Chairman
3. The EQH should be e-maded tp-sag-south@axis. bank.in within fre above timelines - Under Valuntary Liquidation DATE : 24" April, 2026 Bt ) DIN : 00248864
4. Infarmation Memerandurm and datails of the Comparry will be shared wilh Bigdars wha submed
ther EQI, afier execution of Mon-Disclesure Agreement in the acceplabde form. Such
infoernation is furnished on the basis of data availabie with Axis gnd shall nat be desmed fobe =
a represeniation by Axds abaul quality of assals
2. Badders o conduct their own due diligence, investigation, analysis and independend
verdicalion. Cost of tha same will have 1o be bomea by the Badders.
fi. The sala would be through Swiss Challenge process. details along with Resarve Prica will be 4t wnen i
provided fo parficipating ARCs/ NEFCs/ Fis during e course of the process _ ! MINISTRY OF
7. Cul-off date denoles the dabe of assignment the Stressed Loan Exposura [5) e, all FINANCE v
realizationd recovenies made up tothe cut- off date shall be refamed by the Bank, e .i
8 Thetransferof kansaposure will be on "as 15 where is basis™, "as is whal is basis™, “whatever ] ." ]
Ihera is bass"and “withoul recourse basis” Le. with the rsk such credit risk, aperational risk, A T
legal or any other bype of rsks associated with fhe Stressed Loan Exposurels) being F
Iranslarad b tha acqurar and shall not be |labla b ba revolked for any breach including ‘

antecedent breach of any representation and warranty. In the evenl of non-realization of
amaunt out of assetsisacurities, the Bank is not liabie to refund anything in part or full. Bank u u
rasaras ighl 1o axaculs tha assgnmeant deed a5 per Bank's foemal

B, Incase any un-devolved LTS/ BGs vetto b involed! instalments of DPGs, which ane mof yed
gua, in respact of the specified loan exposure baing offerad for ransfer by the Bank, Bank

shail retas change on the securilies ralating Lo un-crystafizad non-funded fachibes. in caza of ""
crystgfization of non-funded facilities after the transfer of ican exposure, the acquires of the
lund based loan exposurs of the said ban accound shall be bound o penchasa thal converlad

portion of non-fund: based loan: exposure {nel of cagh margs. convartad into fund-bazed

expasure) fram Bank on predefined terms and condifions ofnofice and Assignment Deed >
10. Taxes, stamp duly and registration chamges 1hal may ba anzmg oul of the ransaction shall be )
payable by the successhul bidder, F . I B 2 % "
11. Bank shal raserve the exdusive nght o des with the claims pertaining fo ECGCICGTMSE (bath ' ".'i R Y, A" ’
prasent & fulire) cash margindnsurance claimrsubedy rasersa fund'margn ale_ of the Stressad 1% W .'-u ] L 0 |

Loan Exposures) and the successiul aoquirertidder has na right or authceity or daim thereon, - . - - o

12 AXIS BANK rezarve the right Io add or delate accaunts ar modify the compositon of the " i
Siressed Loan Exposare {IndividualPaorticliod offenad for fransfer and transfar struchure: 3
ANy stage without assagning any reason,

o e e e sl A step towards ease of doing business for small taxpayers having

goes nob warrant and represent that the security is enforceable beyond the extent asseried by

itz advocales: Tha bisdar(s) s tharefone advised 10 have complets dua dikgence of the I 5 c d s h 202 5 26

gocount put for fransfier, Bank wil not enfertain, any claim whatsoever, for any deficiency Agg reg ﬂte A n n uu Turnouer u p to g ro re u r| ng t e FlYi o
paintad ou in fufera and will not indemnifymake lossas good 1o ihe succassiul buyer

14, Nobwithstanding arything contained herein above, Bank resends the right b examine the Eol
end accept or rgject any or &l or some of the Eols at its sole diszrefon, and neither {his
natification nor deSvery of an Eol nor lhe consideration thereo! by Bank shall b consirued a5

e L e e imernvel - The eligible taxpayers who wish to avail the QRMP scheme may opt in

15. Notwithslanding anything conkaired in this nolice, nailber AXIS BANE, nor 85 emploveas or 35

advisors accept any responsibility or Eablity, whatsoever, in respect of any statements or b f H h f l I H h l H
I:lTlSE.II:IrE.ﬂEII‘EiI'l.;'thquIITD}mpE’tEFgEEGrr#iﬂ:lil‘{'!.'-.':l‘iHfﬂFﬁTﬁHhDﬁ.mlrdEI'ﬂ”nmrﬂD y per er I "ng t e 0 GWI ng Steps On t e GST purta www-gstlgnvlln
labaity, under any law, siatuse. rdes or reguiations as io The acouracy, rehkabiity of completeness
ofthis PUBLICATION, evenif ey koss or damage is caused by any actor omission onthe par of
Axiz Hank orils amployeas o il advisors, whalbar negligant or othenadse,

6. AXIS BANK, may, atits sole discreton, add amend, vary, mod®y, delele any of the condifions, date
etz offhis nofce as may be deemad naces=any intha ight of the Tects and cirumslznces and aka
issue one ot mone Agerda, Cormpandumas required withaut giving ary reasars thensio, -

17, AXES BANK resenve the right not to go ahead with the proposed transfer at any stage, without
assigning any reason. Axis Bank has absolube and unimpeachabie nght with respect by 2 he
mattars startng from receivng, corsidering, accepting the bd, or transfemng the spacific
kean eaposure @nd such right without limifation encomgasses right b nod to receive, nol 1o
corsidar, nol b accept the bid and decide nol 1o fransfer the spacific loan exposure. AXIS
BANE would not entartainany claim from ary acquler in this regand. The decision of the AXIS
BANK in this regard sheld be final and I:nr.-:llns

18. The Asslgnment will be done on prescribed format. Any changes in the prescribed format will
ba aocepied only if approved by the Bank considering the specific facts of the fransaction and
anly changes in tha basic pramise of the draft agresmantwill not be aecepied

19. The Bids submétted by bidder(s) should be unconditional, imevocable & binding inall regpect
Bidden|s} cannol withdraw the bid cnce submitied & successful Didder has o compilete the
Iransaciion relatad b transtar of the loan expasure whens they are deciared succassiul biddar
in the fime bound program ag notified in the nofice. Conddional and contingent bids are lizble
In be disgualified by the Bank. - - - :

20, Urbar no dircumsances successiul bidder can refuse lo complete the transaction citng any TAVDAVEDC Al DEADR™Y AL
reason or defecis! chjection in any loan exposure. If they do s, the matier will be reparted 1o BEAARE FAE Rl Sl s b §
RElregulator & heir associalion concarned far taking nacessary actan. The Bank may also
conskdar not o entestain any fulure transactions with such bidden | in fulliee

1. By virlee of submission of the bids, it shall be deemed that the biddens) have conducted thair
own Independant dua diligenca al thes own costs withoul relying on the infarmation provided
by the Bank, inchuding verifying available securitiesiguaraniees, vanous kegal proceedings as
wel a5 agcertain the known and unknown Eabilifies, encumbrances and any other dues from
concermed aulhbntios or slakehaldess o Halr salisfaction bafore submilling the bidz. Any bid
made shall be deemed o have been submitied afler complete satisfection of bidder(s) thareto
and or &l claims thers against and properinspeclion ard hence the biddens) shall rot be
entilled o make any representation or ralse any quary'sbjecton fo AXES BANEK, as [ the {ile
or condifion of the Sacured assets or any part thereof or any Eabilifies’ encumbrances!
triasdaestavies mmaspechiva &s lowhether they are dischasad ar undisdosad, It shauld also
be ricted that AX)S BANK does not make any roprasentation as to the cormectnass, validity or
adequacy, suficiency or otherwise of any such informabion pertaining o liabifities,
encurbrances and stalubory dues of the loan expesurais). The biddens) are axpectad o
suberdl their bids with independent professional, financial and legal advice for shudving, @
Basessing and analysing the Stressad Loan Exposurels) in respect of NPAacoount and value
thesaal befare submitling their bids. Furthar, it would also be deemed that by submilting the H-_
bad, the bidden st have read, understood and have made a complete and careful examination S —
ol gl infarmalion given . this nolice. AX1S BAMEK as well as its officials shal not be hald
respansibieor Bable foramy of the consequences ansing harein or ralating toil

22, In case stressed assels accounds shown in fhe web notice have any instance of fraods
datecled by tha Bank, the biddar(s) shall nesther balong io the existing promoter group of such

barrower shial notbe a subsidiaryassocataelated party ete. (domestic as wel a3 cverseas) File GST Eusi[v npt inand npt Eniolr the Self Assessment of

of any person belonging 1o the evistng promater growp of such bomower, The datails of the

(et ] o T e s R Aol RN SN NI Statements/Returns out of the Scheme convenience of a ITC & Tax once every

23, Transferae shall furnssh an undertaking reqarding maintenance of all the required in FGRM GSTR—] & F[EIIh,IE Invnice Quurter

dacumantsiracords and Bank alza reservas the nghl 1o declare the acoount as “Frawd” or *No

Fraud” on future date, GSTR-3B just once in Furnishing Facility

H-Any laxes thal may anse becausa of the transfer of Strassed Assels, shall be barne and
payable=olely by the sucoessful Bidder{s). Inthe evend, any of tha tax i reguired 1o be pakd by ( )
way of fax deduchontax wahholdngiadvanca tax'or any other laxfinterastipenalty in refation a Qu'u rter IFF
o i transacion with the Assigres under tis Agrasment, such lax amount shall be
paidireimbursed by the successiul Bidoer 1o the Bank, in addiicn iotheagreed consideration

245, The spccessful biddar will ba inimated by the AXIS BANK afler conducling aucton, After
approvaliconfirration of ransfer by (he Appropriate Aulhonty of the bank, the same will be
infimaied fo'the Successful Biddar, Wighin 1 banking day from receipt of fingl confirmation, the
succasshud biddar shal have to daposi the entra amaunt. 1 bid amount &= not remitted (o the
Bank az prascribed above, in adddion 5o bid amount, Bank reserves the right toinstauct the
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Pay monthly Tax conveniently using Fixed Sum Method (Pre-filled Challan) or
Self-Assessment Method (actual tax due after adjusting ITC) in the first two

bidder b pay interast 81 13.05% p.a, compourded with manthhy rest from Tih Bankirg day munths Df a quurtﬂr

from raceipd of inal canfirmation bl actual payment. This shall ba without preudice b e right ! i

of the Bank to cances the bid, forfest the advance amounds paid and infliate such other claims . 4
&Jﬂi%ﬁl ihe bidder II-':_l:;'l:her. in ;.:Ll.r:h case, AXIS BANK shall have every right o retransfer the = .5 7 J = = > = :
said Biressed Loan Exposurals), [l SIPTY [ ST EIL g G apeRp il R T -~ I ..- .

26. The details about the execution of the assignment deed and completion of ather legal Last aate fﬂtﬁﬁﬂfﬁiﬁi}.ﬁf E_, P Si _J"I-._.r_f'f_h::l 'T_I:'LJ_F_F_. '-._‘_-l;‘_g E.J:J o fr _.n._J.’_" "'[!‘ JJ-«._J;_.JE"B Al r}_ _L. a FM‘“’
formahties shall be provided throwgh he concemad Branchas of the AXIS BANK. Furthar, |
lakeover of the secumty documents and olber nalaled documents including docurments of suits
filed shall be aranged i a mulualy convenient date and fime &1 ihe respective branches

whersinsUch dorumentssiokept s Eligible registered person can opt in for any quarter from first day of

27. Any extension In ||mellfn::5.m:-d|ﬁcgbqns in the content of this web notice wil not necessarkly -
”?;;:‘.] DI S a1 ke o e a6 et e second month of preceding quarter to the last day of the first month
clanfications; madifications, amendments o exténsions [}f {hE quarter

For more details, please refer to Notification No. 81 to 85/2020-Central Tax & Viacisa scdnfor fore detalis on

Circular No. 143;‘13!2&2{1 -GST all dated 10.11.2020 QRMP scheme
GST Return Filing: Fast, Easy and Simplified

ﬂ
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